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It would be observed from the above 
table that the share of foreign com-
panies in the totai production of finish-
ed formulations in the country during 
1976-77 was 41.7 per cent as against 

j53.5 per cent during 1975-76.

(b) Prices of drugs are statutorily 
Controlled under Drugs (Price Con-
trol) Order, 1970. Prices once fixed 
under the said order cannot be increas-
ed by the manufacturers without 
prior approval of the Government. 
Through the operation of the Order, it 
has been possible to keep the activi-
ties of the drug lirms within reason-
able parameters.

(c) and (d). The Hathi Committee 
on Drugs and Pharmaceutical Indus-
try have made certain recommenda-
tions as to the manner in which activi-
ties of foreign drug manufacturing 
firms should be treated. These are 
under consideration of Government 
and a decision is likely to be taken 
thereon soon.

However, in accordance with the 
selective policy adopted by the Govern-
ment to regulate expansion of the 
foreign companies, the following 
measures are being taken:—

(i) An indicative categorization 
of drugs has been drawn up where-
by certain drugs shall be reserved 
for exculsive manufacture by the 
Pubiic/Indian Sectors alone;

(ii) The Indian Sector of the In-
dustry is given preference in ap-
proval of manufacturing schemes;

(iii) Manufacture of increasing 
number of bulk drugs through pub-
lic sector undertakings;

(iv) Industrial Licences are usual-
ly not issued to foreign firms for 
producing formulations unless linked 
with the production of bulk drugs; 
whereas Indian Firms are allowed 
additional formulation capacity, un-
connected with manufacture of Bulk 
Drugs, within certain parameters;

(v) Foreign firms are asked to 
take up production of bulk drugs 
from more basic stages and to make

available a suitable portion of their 
bulk drugs production to non-asso- 
ciated formulators in the country /as 
a condition for permitting expansion 
in capacity or taking up new acti-
vity. Appropriate export obligations 
are also imposed where considered 
necessary.
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Licensed Porters at Allahabad

3625. SHRI ISWAR CHAUDHRY: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the details of memoranda re-
ceived from Members of Parliament 
and others for taking over Licensed 
Porters working at Allahabad ‘ Rail-
way Station over Northern Railway 
under decasualisation scheme;

(b) whether orders were issued by 
the Divisional Superintendent, Alla-
habad, to absorb Licensed Porters un-
der decasualisation schemes but the 
Secretary of the Society brought pres-
sure on the Railway Board to issue 
instructions to maintain status quo;

(c) whether the secretary of the 
Society has been successful with the 
help 0f certain officers t0 allow the 
scheme of decasualisation to be in-
operative as far as Allahabad station 
is concerned as was done during the 
period when M/s. Ballabhadas Agra- 
wal were holding the contract; and

(d) the date from which Govern-
ment are going to introduce the scheme 
at Allahabad?

THE M IN ISTER OF STATE IN THE 
M IN IS TR Y  OF R A IL W A Y S  (SH RI 
SHEO N A R A IN ): (a ) to (d ). ‘The ‘de- 
eaualisation scheme’ of licensed por-
ters was implemented on all the rail-
way stations with an exception of 
Allahabad railway station where the 
contract for supply of porters was 
given to M/s. Railway Station P o r-
ters Co-operative Labour Contract 
Society Ltd. Allahabad, a Co-operative 
Society of porters working at this 
station, from 1st April, 1960 and was 
extended from time to time up to 
31st December. 1976. The Divisional 
Superintendent, Allahabad issued 
order for introduction of ‘decasualisa-
tion scheme’ at Allahabad on 26th 
April, 1977 and also served a notice 
upon the society to this effect. On the 
representation from the society and 
the porters against the implementation 
of the ‘decasualisation scheme* at




